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IN fHE C EN Tr<AL A.LM!NI S IRA Tl V E TRI Bl.NAL , ALLAHABAD 

*** 
Allahabad : J.Bted this 19th day• of August, 1999 

Origi Oal Application No.a57 of 1999 

Ii.strict ; G?ra}\bpur, 

CORAM :-
I 

Hon• ble Mr. s. L\lyal, A.M. 

Hon• ble Mr· sKl Naqvi, J.t4 4 • 

sanshi lilar ~ivedi. 
s/o Late shri Jl3modar J.Wivedi 
Rjo 516, Jatepur North, G>rakhpur Ci 1¥, 
G>rakhpur. 

(Applicant in person) 

• 

• 

• • • • Applicant 

versus 

union of India through the 
secretary Ministry of Communication, 
G:>verment of India, New uelhi. 

2. The Chief Post Master General u. P. Circle, 
Lucknow. 

3. 

4 • 

( 

The J.i.rector of I-Os tal services , 
Office of the Chief Post Master Genersl u. P. 

Circle, Lucknow • 

The senior Superintendent of ~st Offices, 
G:>rakhpur lJ ivision, G:>rakhpur • 

• • • • Respondents 

. 
~ Ho nt ble Mr· s. ca¥ al, A.M. 

The applicant seeks setting aside of the orders 

of pro~tion and passage of fresh orders treating the 
, 

intervening period after promotion as spent on dlty 
. 

for all purposes. He also s eeks implementation of 

instructions of the G:>vernment of India excerpted 

in 5'Wa11tf' s CCA (CCS) Rules, 21st Edition of 1995, 

Para 3 on Page 216 and 217. The applicant has filed 
tpefore 

a representationPhe Chief Post Master General, u. P. 

• 

-

Circle annexed as Annexure.A-5 in which he has con~ended 

\- that the U.rector Postal services Headqµarters, has 
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not ctecid8d the question of arrears to be paid to him 

for the period of his notional promotion and, therefore, 

pay Qf the applicant has not been fixed in. Higher seal• 

<:>a de..II Ca ct:e and no ·arrears have been paid to him. 

we find that the applicant does not need setting asid8 

of the order of the Lirector P<>stal services dated 

31-3-1997 granting him notional promotion but seeks 

consideration of this case as per instructions in 

CCA(CCs) Rules mentioned abO•e. we, therefore, dlrect 

that the Chief .R>st Master General, U. P. Circle, Luck~ 

shall deciae his representation dated 24-1-1998 which 

is annexed as Annexure..5 to the OA, if it is furnished to 

him with a copy of this or der within a period of three 

months. 

2. V. ith this Observation the OA is disposed of in 

limine with no or der as to cos ts • 

Member ( J) t-\ember ( A) 
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